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New Delhi this the 18th day of September, 2003
Hon’ble Smt.Lakshmi Swaminathan,vice Chairman (J)
Smt, Vingd Malhotra,
wW/0 Shri Navesn Kumar Malnotra,
R/C 861, Sector 37, Faridabad,
Haryana.
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{By Advocate Ms.Reeta Chaudhary )

VER5US
1. The Principal,

Kendriya Vidyvalava,

NTPC Badarpur, New Delhi.

2. Education Officer,
Kendriva Vidyalaya Sangathan,
18, Institutional Arsa,
Shahidjeet 3ingh Marg,
Neaw Delhi-16
3, Kendriya Vidyalaya Sangathan,
Through Commissiansr,
18,Institutional Area, Shanidjest
Sinigh Marg,New Celhi.
. .Respondants
O RDE R (ORAL)

(Hon’ble Smt.lLakshmi Swaminathan,VIce Chairman (J)

In this application, the applicant has impugned the

NG, 8, B8y this order, the respondents have transferred tUhe
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appiicant along with othser persons Lo var ioUs otner Kendriya
vidyalayas stating that due to staff in excess of the

sanctioned strength in certain Vidya1ayas’tne; were regqguired

public interest,

z. Learnad counsel faor the applicant has submitted



that by an earlier order dated 16.6.2003, the applicant nhad
been transferred from Kendriva Vidyalaya, NTPC.Badarpur 1o

She nad made a representation against this order on
3G.6.20G3 which had bGeen finally <considsrsd b;% the
' , caccellocl ¥% -
respondents and & *'ﬁ> st that transfer ardeELby their order
dated 4.7.2603. Learned counsel has raised a ground that
within one month of the sariier transfer order of tne
applicant from Kendriya Vidyalaya, NTPC Badarpur TGO Kendriya

issued impugned office order dated 18.7.2003 transteriying

5,5.2003 as the Hon’'ble High Court nag no jurisdiction in
trna matter. Guring the hearing isarned counsel  Tor ths

any representation against ins impugned transfer order dated
18.7.2002 to the respondents as she has done on thé previous
sccasian  when she was transferred to Agra Cantt. but nas
£iled this QA in the Tribunal on 15.9.2003,

3. crom  the above facts, it is evident Uhat 1Une
applicant has Tailed to exhaust availabie remediesias ghis
nas nat even made a representation against thse impugned
transfer order dated 18.7.2003 to the respondents ; as
required under MRe law. The provisions of Section 20 of the
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the Jjudgement of the Hon’'hle Supreme Court in UOI & Ors vs,

S.L.Abbas (1583(2)
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CC371) in Lnhig Ccass,
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4, In the above facts and circumstancses of the cass,

the OA 1% premature and 1§ accordingly dismissed in limine.
-
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( smt.Lakshmi Swaminathan)
vice Chairman (J)
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